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आदेश/O R D E R 

 

PER ANNAPURNA GUPTA, ACCOUNTANT MEMBER 
 

Present appeal has been filed by the assessee against order 
passed by the ld.Commissioner of Income Tax(A)-4, Vadodara dated 

21.1.2020 passed under section 250(6) of the Income Tax Act, 1961 
[hereinafter referred to as "the Act" for short]for the Asst.Year 2013-
14. 
 
2. At the time of hearing, the ld.counsel for the assessee 
submitted that the assessee does not want to proceed with the above 

matter pending before the Tribunal, and therefore, he seeks 
withdrawal of the same.  The ld.counsel for the assessee filed a letter 
to this effect, which is placed on record.  


